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ItESUME OF WORK DONE BY LOK SABRA DURING THE 
SEVENTH SIr.SSION: FEBRUARY-MARCH, 1991 

1. DURATION OF SESSION 

Date of commencement ........................ 21 February, 1991 
Date of adjournment sine di~ ................. 12 March, 1991 • 
Date of Prorogation , .... , ...................... . •• 
Date of dissolution of Lok Sabha ............ 13 March, 1991 
Total number of days of session .............. 20 days 
Number of days of sittings ..................... 11 days 
Number of hours of sittings ................... SO hours and 12 minutes 

.1bc aeuion was originally scheduled to conclude OD Friday. tbe 10th May, 1991. 
··The Lot Sabha was not prorogued but was dissolved. 
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SUMMARY 

1. BiUa pendina at. the end of the last seuion .............. . 
2. Bills introduced ..........•........................................ 
3. Bills oppoeed at introduc:tion staae ...•...•.....•........••. 
4. Bills puaed by Rajya Sabba and laid on the Table ..... 
s. Bills puaed by Rajya Sabba and returned by Lok 

Sabba with amendments ...................................... . 6. ::so~~:!:~k~=.~~.~~~~.~ 
7. Bills passed .......•...•.........................................•.. 
8. Bills negatived ................................................... . 
9. Bills withdrawn .................................................. . 

10. Bills Part-discusaed ............................................. . 
11. Motions for adjournment of debate on the Bills 

adopted ...................................... _ .................... . 
12. BiDs referred to Select Committee ....•....•................ 
13. Bills referred to Joint Committee .......................... . 
14. BiDs reported by Select Committee •.•.•.••................. 
IS. Bills reported by Joint Committee ......................... . 
16. Bills originating in and referred to Joint Committee 

by Rajya Sablia in respect of which motions for 
concurrence were adoptea by Lot Sabba ................ . 

17. Bills pending at the end of the Seventh SeaIioD of 
Ninth Lok Sabha ................................................ . 

24 
19 
1 
1 

Nil 

Nil 
19 

Nil 
1 

~m 

Nil 

Nil 
Nil 
Nil 
Nil 

Nil 

• All the pending Bills lapsed on the dissolution of Ninth Lok Sabha 
on 13.3.f991. 
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SUMMARY 

1. Billa pcudiDl at the end of the last IeIIion . .. ..... .. .. ... .. . ... .. .. .. .•... . . ... . 138 

2. Billa mtroduced .......................................................................... 9 
3. Billa withdrawn .......................................................................... 1 
4. Billa neptived .......................................................................... . 

S. Billa removed from the KePler of PeodiDa Billa .............................. Nil 

6. BiDs Pan-disaassed ..................................................................... Nil 
7.' BiDs pending at the end of the SeIIioo ........................................... 145 

• Lok Sabha was adjourqed silv 1& on 12-3-1991 and dissolved on 13-3-1991. 



· 10 

4. DIVISIONS 

No. of Divisions held .................................................................. 8 
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6. OBITUARY REFERENCES 

51. Name of Member Date of Date on which TIme 
No. death obituary taken 

reference was 
made 

H. M. 
\. Shri E.S.M. Pakeer Mohamed 28.1.'1991 21.2.1991 

(Member, Ninth 1.0 .. Sabha) 
2. Shri Shankal Lal 3.1.1991 -do-

(Member. Second Lok Sabha) 
3. Shri M.R. Lakshminarayan 16.1.1991 -do- 005 

(Member. Sixth Lok Sabha) 
4. Sbri C.R. 8assappa 29.1.1991 -do-

(Member, Third 1.01.. Sabha) 
5. Shri Japnnatb Rao 30.1.1991 -do-

(Member. Eighth Lok Sabha) 
6. Shri M.S. Sivuamy 17.2.1991 22.2.1991 002 

(Member. Fifth Lolt Sabha) 
7. Sbri Kanbu Ram Deogam 10.2.1991 27.2.1991 002 

(Member. Fint Lolt ~bha) 

":"1 8, Sbri M. Kathamuthu 26.2.1991 
(Member. Fifth lolt Sabha) 002 

9. Sbri Tapabwar Singh 27.2.1991 
(Member, Ei&hth Lolt Sabha) 
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11. QUESTIONS 

(i) SMnM~ 

(a) Number of 0ueIti0aI put dowo ill Questioa LiIta for Oral ·160 
ADIwen. 

(b) Number of 0ueIti0III Orally answered. 17 

(ti) SItort NOIia QuaIioJu 
(a) Number of 0ueIti0aI put dowo ill Short Nocice Questioa lJIt 
(b) NWIlber of Short Notice 0ueIti0III Orally aaawered. 

(iii) UUfIIrmI Q_tiDIu 
(a) Number of QucatioDs put dowo ill QIIeatioa LillI for wrilteD "1816 

IIII'WCn. 
(b) Number of Questioau for wbic:h writteo _n were laid on 1959 

die Table iDcIudiDa thole put dowo for oral IIIIWCn but DOt 
reacbecI for oral _n. 

",._--1 1'\0_...... traDIfen'ed from one Miaiatr)' to anomer. 
'"IDdudel 1 .,....-~ Miaiatftr to aootber •• 1DdudeI 26 UDI&UIed QueItioaI trUilferred from one -1 . 
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U. RESIGNATION BY MEMBER 

Name of Member Stilte COnSlilllenC'y Dale from 
which 
accepted 
by H.S. 

Shri Anil Shastri Uttar rrDde~h VllrDnD~i 9.3.1991 

Rcmnrk5 
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·14. SITTINGS OF I.OK SARIJA 

51. Subject 
No. 

I. Cancell;lIion of sit· 
ting fixed for 28 
fcbru~ry, 1991 on 
lII:count of Holi. 

2. Silting on 8.3.1991 

Date on Which Remarks 
Decid.:d 

27.2.1991 Business Advisory Committee in its 
20th Report illlcr ulill recommcnded 
cancellation of silting fixed fol' 28 
February. 1991 on accollnt of H"li. 
On lhe 0101 ion moved by l-lillister 
of I'arlillmentary Affairs lhe rel,.'rt 
was adol't~·d. 

7.3.1991 Silling fiKed for 8 Mnrch. 1991 was 
Il,~t held. On 7 M.lrch, 1991. illl' 
me,liilldy aCt.:r Ihe silling com-
mence~l. the Speaker ildjllurncd Ihe 
!Iollse till 11 A.M. 'lll Monday. II 
M;u'ch, 11)1)1 wilhout Ir:ln~ncling 

any bu~ines~ (~ & 10 March. 19!11 
being holiday,) in order to enable 
k:lucrs of 1':lrtil.'slgl'onrs in Lok 
Sut-ha 10 consider Ihe ~ihmtion nris' 
illl!. 0111 of Ihe :I~'l'('l'tance of rcsig· 
n .. lion tCJhkred by the Council of 
1\ lini~lcr.O hCil41cd by the Prime 
Miui51er (l'hri Chandrn Shek-hnr) 
withoul passing Ihe urgent finnncial 
and government I.:gislati\·e husint'ss 
pl!luling in the Lok 5abha. 

°The Session was scheduled to conduUc on 10 May, 1991. However, on 12 Mnrch, 
aftcr disposing of all the urgent financial and Government lesislative business, Ihe 
lIoll~ was ,Idjourned si/le die. The Lok 5abhn was dissolved un 13 March, IIJ9I. 



SI. 
No. 

1. 

2. 

3. 
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15. SPEAKERIDEPUTY SPEAKER/CHAIRMAN 

AnDouDc:emeoWObsenatloosIRerereD(es 

Subject By whom Date 

Observation-Rprding preRntation on Speaker 4.3.1 '191 
'Interim Budget' for 1991·92 in place of 
full Budget. 

Announcement-regarding adjournment Speaker 7.3.1991 
of the House to reassemble at 11 A.M. 
on Monday, 11 March, 1991, instead of 
8 March as scheduled. 

Announcement reprding admission of Speaker 12.3.1991 
motion in pursuant to sub-section (2) of 
Rction 3 of the Judges (Inquiry) Act and 
Constitution of three members Commit-
tee for the purpose of making investiga-
tion into the &rounds on which removal 
of Justice V. Ramaswamy was sought. 



16. STATEMENTS 

(I) Statements MadelLaid by Ministen Under Rule 372 

SI. Brief Subject Name of Minister D:ne Time 
No. T"kQII 

H. M. 
l. Government Business Shri Satya Prakash 22.2.1991 o 01 

for the week commenc- Malaviya 
ing the 25th February, 
1991. 

2. Gulf Situation Shri Chandra Shekhar 25.2.1991 o OS 

3. Government Business Shri Satya Prakash 27.2.1991 o 01 
for the week commenc- Malaviya 
ing the 4th March, 
1991. 

*4. Dissolution of the Shri Subodh Kant 4.3.1991 o 07 
Legislative Assembly of Sobay 
Pondicherry 

"5. Conversion of lease Shri Daulat Ram Soran J 1.3.1991 004 
hold system of land te-
nure into free hold in 
Delhi 

-Also laid on the Table the copies of orders of the President dated the 121h January 
and the 4th March, 1991. 
--Laid on the Table. 



(U) Malten Uader Rule 377 
(a) NlIIDber of .....,. railed-33 

(b) PoIitioa reprdiaa receipt of rcpliel from MiDiItcn c:oacemed u OD 18.4.1991. 

Total .. umber No. of replies leat to Perceata,e of replies 
of matten Memben by MiDiiten ICnt to Memben by the 
railed and copieI eadoned Miailtcn 

to Lot Sabha Sectt. 

Fint SeaIioa 57 41 71.9 
Second Scaioo 373 257 68.9 
Third Seaion 
(Part-I) 173 111 64.2 
(Part-II) 25 13 52.0 
Founh SeaIIon Nil Nil Nil 
fifth Scaion Nil Nil Nil 
Sinh Seaion 60 33 55.0 
$cventh Seuioa 33 4 12.1 
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17. STATEMENT SHOWING TIME TAKEN ON VARIOUS 
KINDS OF BUSINESS TRANSACTED DURING THE SEVENTH 

SESSION OF -NINTH LOK SABHA 

BusiDcas 

ADJOURNMENT MOTIONS 
BILLS 

<a) GQ·,~mmcnt Bills. 
(b) Private Memben~ Bills 

BUDGETS 
(a> Railway Budget 
(b) General Budget 
(c) Budgets in respect of 

States/Union territory 
under Presiden~'s rule 

MAnERS UNDER RULE 3n 
PRESIDENT'S ADDRESS 
OUESTIONS 

I RESOLunONS 
, (a> Resolution placed before the House 

by the' Chair 
(b) Government ReaoIutiona 
(c) statutory Resolutions 

Time 
Taken 

H M 
9 29 

1 31 
2 09 

-I 19 
o 21 

@O23 

0 49 
6 36 
4 OS 

0 OS 

-@13 2S 

Percentage 
to the total 
ttIhe taken 

18.9 

3.0 
4.3 

2.6 
0.7 
0.8 

1.6 
13.2 
8.1 

0.2 

U,.7 
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STATEMENTS (Rule 372) 
OTIIER MA'ITERS sucb as Oath or 

Affirmation, Papers laid on 
the Table, Obituary References, 
Questions of Privileges, Points 
.. Order, Personal Explanations, etc. 

o 18 
9 42 

so 12 

0.6 
19.3 

100.0 

• Taken up together with Government RCIOlutionVicU Statement 
No. 13 (ii), and (i) Interim Budget (Railways) for 1991-92 (ii) 
Demands for Grants on Account (Railways) for 1991-92 (iii) 
Supplementary Demands for Grants (Railways) for 1990-91 and 
(iv) Demands for Excess Grants (Railways) for 1987-88]. Time 
taken on these items eombinedly has been shown under Railway 
Budget. 

@ Taken up together with certain Statutory Resolutions-[Vide 
Statement No. 13 (iii) SI. Nos. 3,4 Ilnd 5] and respective State 
Budgets-[Vide Statement No. 5 (iii) and (iv)]. Time taken on 
these items combincdly hu been shown under Budgets in respect 
of StateslUnion Territo.!] under President's rule. 
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